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IN THE CENTRAL ADMIUISTEATIVE TRIBMIAL, JATPUF EENCH, JAIPUR.

* k %
Date of Order: 08.7.94.
RA 21/96 (0OA 651/93)
Raj Kumar Sharma «ss Applicant
r Versus
Union of India and Another ... Pespondants

CORAM:
HOW'ELE MR. COPAL TRISHNA, VICE CHAIPMAN
HOW'BLE MR. O.F, SHAFMA, ATMIITISTFATIVE MEMPER

ORDER
PER HCIP'RLE MF. GOPFAL TREISHUA, VICE CHAIPMAM

This Review Application under  Pule 17 of  the Central

Administrative Tribunal (Procedore) Fules, 1927, has boen filed on the

ground  that the casz waz listed fovr hearing on 2.4.96 without any
intimation to the applicant aboot the Jdate fixed despriving the arpplicant
of an cpportunity to represent hiz case and as such an sriror aprarsnt on

the face of the vracord has besn committsl in pasging the order. It is

also stated that the Trikbunal did not consider the law and facte of the
case and the application for argointment on conpasszionate grounds  having
Lzen madz kefores atbtaining majority, its rejection on the ground of delay

was not just and proper. A pzrusal of the cwdsr showe that all the facks
stated in the 02 a=z wzll as in the reply to the 0A ware duly consideved
and a detdiled dzcizion waz givean after hzaving the lsarnsl counsel for

the vespondents. We A2 not find that there was any error apparsnt on kthe

face of the record. Ther: iz no other ground justifying a veview of the
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order . This Fevizw Application iz, therefors, dismissed in limine.

Of A/ml). | Cldtae

(O.P. SHARM (GOFAL IRIZHMA)

ADMINISTRATIVE MEMBER VICE CHATRMAN




